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Written Answers

INISTER OF STATE
TRO-CHEMICALS g'
AICHANDRA 'SINGH)

[RAJYA SABHA]

to Questions

IN THE DEPARTMENT OF CHEMICALS

THE MINISTRY  OF
(a) Yes, sir.

INDUSTRY (SHRI
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(26-11.86) under Pnce charged bythe
- % P Sty wefl&-i-&]ks/ p'\nJ (as#)e
qim rr sty )
R'- IGm
Betamethasone Alchhol : . 127 7& 1 34:28
Betgmethasone 17-Velerate . . s jr; . 122-00 . 220- 00
Betamsthasone o Sodium Phosphatc 135-00 225 00

[T P

(c) Yos, Sir.

@) Coust has directed the Geverament
te fix the prices after giving a heanng w0
the company.

) to (8) The opsrative part of e
ment of the case 1s given in the annéxed
statement (see below).

(h) Yes, Sir.

() Captive consumption of sales

» '

come 1o the conclusions that the interests
of justice requu'e tha; the respondents
should give the petitioner once more an
oppprtun;ty of being heard on the price

tion ofrder of 1986, We, However, yish
to make it clear that we are not setting
aside the order dated 20-11-1986 for this
purpose; nor do we, in view of the cate-
gorical observations of the Supreme Coust,
cQpaider ;Ulegessary, proper or appropriate
to state further 1mplement,mon of the sad
order or to stay any proceedmgs for fixa-
tion of prices of various drug formulations
of the petitionet whu,h the resppndents
might vql&b 1o ipitiate, 'We would only
direct the petitioner to file 3 formal appli-
cation for review apd the Goyernment (o
deal with the same (condoning the delay
in filhng the same dye to the pendency

LT wm Y
Yearly production Betamethasone Betamcthasone Betamethpa ne
Alcohol 3J-Valerate Di-Socdum Phos,
1981-82
1982-83 . PR .
1983-.84 . . . . 133-11 260- 678 231016
1984-85 . . . 147- 529 320-810 243 590 | -
1985-35 . 140- 699 290 145 249 478 o s
. .- Statement of this writ petition) after giving the pgt-
#7. For the above reasops, we havc tioner a hearing on the lines indicaten

above and, in the light of such hearing, 10

affirm or revise the prices fixed by the order

dated 20-11-1986 and to make conseqmt

changes, thereafter, in the prices for drug

formplatiops. If fixed in the meanwhile.
Kelkar Committee report

Yy
4

3108, SHRI BEKAL UTSAHI: Will the
Minister of INDUSTRY be pleased (o state:

gvpetper it is a fact that the Huln
Commxttee studled all the aspects of $ rg -
Industry and made their recommendation
explaining the grounds befgre arrivipg to
the conclusion of each recommendatign in
the repoit;

{b) whether it 33 a fact that based on
the Hathi Commifiee report the drug pohicy
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was approved by the Cabinet along with
the list of drug to be included under pnce
control-

(c) whether it ig a fact that the Kelkar
Committee neither mentioned the criteria
nor indicated any reasosn for exclusion of
drugs in their report; and

(d) if so, what are the reasons for non-
indicatign of criteria?

THE MINISTER OF STA1E IN THE
DEPARTMENT OF CHEMICALS AND
PETRO-CHEMICALS IN THE MINIS-
TRY OF INDUSTRY (SHRI R. K. JAT-
CHANDRA SINGH): (a) Yes Sir,

() 'Ihe drug policy 1978 ang the DPCO
1979 were approved By the app[”g{aat‘.

authorities.
& No,sir. 2T
{d) Does not arise. e

Production and Import of Vitamin B6

3109. SHRI M. KADHARSHA: Will
the Minister of INDUSTRY be pleased to
state

(a) whether it is a fact that the pnce
'ﬁxcd for indigenous proﬁ:ctlon of Vltamm
B6 is Rs. 1200]. per |

(b) whether it is also a fact that the
CIF price of mported material is Rs. 342/
?er kg’

() whether it 1s a fact that a huge
wuentity af vitamin B6 has Leen imported
in the country;

(d) whether 1t is a fact that certain
f,ompamcs are §howmg imported matcnal
zqqder their pm;iuctlop and’

(e) if so, what was the quantity nmpor-
ted durmg the last two years and upto
31st October, 1987 as well ds the produc-
tion durmg !Pe S_‘i'i'me pgnod"
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THE MINISTER OF STATE IN THE
REPARTMENT OF CHEMICALS AND
PETRO-CHEMICALS IN THE MINIS-
TRY _QF INDUSTRY (SHRI R. K. JAI-
CHANQRA SINGH): (a) Yes, Sir.

{7 DEC, 1987]
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(b) CIF value is not mgp:lsq,l"ed by tl'is
department; ’ '

(c) 1985-86 24935 kga, !
"1986-87 Not available

(d) No such instance has been brought
to the notlcé of this Department.

(e) In view of (d) does not arige .

Different pnces of su'epwnycln

beria

3110, SHRI PURUS&O’ITAM KAKQD-
KAR: Will the Minister of INDUS“Y
be pleased to state: .

(a) whelher it is a fact that his Mlmstry
fixed the pncc of Stregtomyc:m pmdpc-
tion of Synb:ohcs q‘([ 804 r&! Y
and of ID;PL an;l L at’ Rs. 1147J BET
kg; and

(b) on what basis the average price will
be fixed withoug prowdmg the difference of
producer and average price to the manu—
facturers?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETRO-CHEMICALS IN THE MINJS-
TRY OF INDUSTRY (SHRI R. K. JAI-
CHANDRA SINGH): (a) Ygs, Sir, under
DPCO, 1979, °

(b) The prices of scheduled drugs inglu-
ding Streptomycm will be ﬁxed a per ths
provnsnonw of DPCO, 1987.

Rrofiabilty sudy of grug Companles

3111, SHRI PURUSHOTTAM KAKOD-
KAR: Will the Minister of INDUSTRY he
pleased to state:’

(a) whether it 1s a fact that his Munistry
made a profitgbility study on the bas;s of

form 6 }mg);r DbeCo, 4,219

(b) if so, what are the pames of the
companies and the 'details ¢f profitability
of gagh; =o, hr L o1

dOT &

(c) whether any adjustment in prices of
formulations was made on the baﬁis of
thig study; and ° .

(d) If o what are the details thertof?
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